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IN THE CENTRQ ADMINISTRATIVE TRIBUNAL:HDERABAD BENCH 

AT HYDERABAD 

O.A.No.637/92 
	

Date of Decision:21 .9.2 

Between 

1 • U. Kishan 

2. A. Sudhakar 	 .. Applicants 

And 

Govt. of India rep by 
Secretary to Govt., 
Deptt. of Personnel Affairs, 
Mm. of Home Affa.rs 
Centrai Secretariat 
NEW DELHI 

Union Public Services Commission 
rep by its Secretary 
Oholpur House 
NEW DELHI 

The State of Andhra Pradesh 
rep by Principal Secretary to Govt., 
Energy,Forests,Envirorimentat Science 
and Technology Deptt 
Secretariat Bldgs., 
H YD E RA B AD 

The Principal Chief Conservator 
of Foreats,Andhra Pradesh 
Saifabad, Hyderabad 

G.\lidya Sagar, 
Asst.Cons'ervator of Forests & 
Wild Life, Hyderabad 	 .J Respondents 

Counsel for the Applican ts 

Counsel for the Respondents 

Mr Y.Suranarayana 

Mr Jagan Mohan Reddy 
SC for Rb1&2 

Mr D.Panduranga Reddy 
SC for Rt-3&4 

C OR AM 

HON'BLE SHRI T. CHANDRMSEKHARA REDDY, fIENBER(JUOL.) 

- 	. 
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ORDER OF THE SINGLE MEMBER BENCH 0ELI'JiRED BY 

HON'BLE SHRI T. CHANDRASEKHARAREDDY MEMBER(JUDL.) 

This is an 	licatiofl filed under 5! ti
on  19 of 

the Administrative Tribunals Act to give direction to the 

respondents, not to send proposals for promtion to AP 

cadre of the IFS on the basis of the list prepared by 

the Selection Committee, at its meeting held on 15 .3.92 

at Hyderabad, which is said to have been aprovod by the 

Union Public Service Commission vide its letter 

dated 24.4.92 and pass such other orders as1  may 

deem fit add proper in the circum tauces ofj the case. 

The factsgiving rise to this OA in brief 

are as follows: 

The qlicanth herein WEE ai 	were selected 

by the AP Public Service Commission and wre appointed 

as Assistant Conservator of Forests by metjiod of 

direct recruitment by the Govt. of Andhra Pradesh 

on 28.2.80 and 23.11.32 respectively. The first interse— 

seniority list of direct recruits and the promotees was 

published on 11.9.75. In the said list, the interse 

seniority of of'ficers appointed upto 5,9,7 was fixed. 

The said list was revised in the year 198. There was 

no seniority list prepared or published subsequent to 1971. 

While x , with regard to the dispute of seniority 

between the direct recruits and the promotes in the post 

of P,sst.Conservator of Forests, RP 3133/68 seems to have 

been filed in the AP Administrative Tribunal, In the sd 

RP stay order had been passed on 7.10.91.1 	The operative 

portion of the stay order in the said RP -eads as follows: 

"Pending publication of the final seniority 
list of Assistant Conservator of Forests, 
the Renndents are directed not to promote 
any person from the category of Assistant 
conservator of Forests to that of Deputy 
Conservator of Forests," 

4, 	 The grievance of the applicats is that even thougI 

the said stay orders are in force, that the Government of 

fl'c 
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The Secretary to Govt., 
Govt.of India, Dept. of Personnel Affairs, 
Ministry of Home Affairs, Central Secretariat, 

New Delhi. 	 - 

The Secretary, Union Public Service Commission 
Dholpur House, New Delhi. 

the Principal Secretary to Govt. Energy, 
Forests, Environmental ScienOe, and Technology Dept., 

State of A.P. Secretariat Building, Hyderabad. 

The Principal Shief Conservator of Forests, 
A.P. saifabad,Hyderabad. 

One copy to Mr•  Y.Suryanarayana, Advocate, CAT.Hyd. 

One copy to Mr.M.Jaganmohan Reddy, Addl.CGSC.CAT.Hyd. 

One copy to Mr.M.Panduranga Rao, Advocate, for R.S. CAT.Hyd. 

One spare copy. 
t) cYe C2I -jo 	 uAcf\ 1&fl&l\ st\.coevcJ bT,4Stlt, 
pvm. 	 - 	 cxr. 
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Andhra pradesh is sending proposals for q1ointmBnt by 

promotion to AP Cadre of IFS on the basis of the list 

prepared by the Selection Committee, at jtsmeeting 

held on 16.3.92 at Hyderabad which list was approved 

by the Union PubliC Service Commission in itsletter 

dated 24.4.92. So, the present OA is filed for the 

reliefs afready indicated above. 

Today ,  , 
we have heard Mr P.Navean Rac, for 

Mr' Y.SuryaflaraYana, for the op plicaUts and Mr- Jagarl 

Mohan Reddy, Stan ding Counsel for Respondents 1 & 2. 

and Mr D,panduranga Reddy SC for respondents 3 & 4. 

During the course of hearing of thia OA, an 

order dated 8.9.92 of the Administrative Tribunal, Hyderabad 

was riled before this Tribunal, showing that the stay 

orders dated 7.10.91 passed by the AP Administrative 

Tribunal had been v acated. As the s tay orders dated 

7,10.91 had been vacated, it is left to the State 

Government of Andhra 9 Pradesh to act in accordance 

with rules and regulations in the matter. 

So far this Tribunal is concernd, 

there is nothing to be adjudicated at this stage, in 

viewof the allegation in this OA and hence, this OA 

is liable to Le rejected and hence, we reject the OA 

under 9ection 1Z3) of Administrative Tribunals Act, 

leaving the parties to tear their own costs. 

7 C t- 0, 1 ~ I — S 	 I— 

4~-f (T.CHANORASEKHARA REDO?) 
Member (JudI.) 

Dated:213t Sept.,1992 

(Dictated in the Open 

sk 	
DSfMt 	el(j) 
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TED BY 	 COMPARED BY 

CHECKED BY 	APPROVED BY 

IN THE CENTPAL AThJINISTPATIVE TRIBIAL 

HYDERABAD BENCH : HYDEPABAD 

THE HON'BLE R 	 3 

AND 

THE HON'BLE MR. 

THE HON'BLE MR.T C HANDR RDDY; 
M(JUDL) 

THE HON'BLE NRØ.J.ROY : MEMBER(JtJDL) 

Dated: 2-1 7 1 -1992 

O.R5ER/JIJfX3MENT: 

pV It 

in 

O.A0No 

Adrni ted and interim directions 
issu d. 

Allow d 

Dispo ed of with directions 
I 

-S 

Dismisser as withdrawn 

DismisseJ for default - 

M.A.OrdeJrect/neject ç< 

NO-orders as to co 
- 	-- - 	 r.. 

Centrat Ad niStt 	I (IDUI1' 

<fti2t_ I 




